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ORDERDATED.2.4' ori, OCTOBERIO-2011. 

D. K. Pad]-Li. 	...... 	........ AppllcTlt 
V ].-s- ~. 

Uiu'.on cif India & Others ... 	-Re-glondents 

Coram: 

HONTLE MR. C-R. MOHAPATRA, MEMBI,.R. A-DN4.N. 

HONTLE MR. A.K. PATNAIK, MEIMBER Jt.-')DL. 

I] eard SI-ri S.K. (~h-,~ Ld, Counsel appearmig for the apphcant 

and Sri BK, Mohapatra, Ld. ASC for the.ResTondentsq on. whom a copy of 

this O.A. has, already been served mid perused the materiahs placed on 

record. 

T111-9 Ongmal Application has been. filed with a prayer to 

direct the.Rv?,ondents to TeN;ICW the ACR of the applicant,-.m.d extend the 

benefit, of M AC P w. e. f. 0 1. 09,200 8 placmig the aPPfic ant Mi the grade pay of 

Rs.7600f-, 

DIMTLIBI the course of hearing Sn' Ojha, Ld. Courtsel for the 

applicant brought to oux notice that the applicant bas filed a representation to 

the Respondent No.2 -,.q'de Annexure-th/4 dated 21.04.2011 and having 

received no response, he has- moved this Tribunal in the present O.A. He 

further submitted that he would be. -saftsfied 11' a direction I,.;; issued to 

Respondent No.2 to conI;;ideT the pending MpTeSCIltation VI'de Annexure-A/4 

dated2l.042011 and disp ose oft lie sanie NVIthin, a sp ecific time frame. 

4~ Haxnij~a, con,-Zidered the submissions made and as agreed to 

L- 



b the Ld. Counsel for the parties, without gouilp- into the merit of the case, y 

#Respondent No.2 is directed to consider and i1spose of the pending 

representation. A"Ide Annexure-AJ4 and pass a speaking & reasoned order &,; 

per rule as exTeditiously as possible preferably within a peniod of two 

months from. the date of receipt of co py of this order underiiihmation to the 

applicant. 

S.With the above observation and direction, this O.A, is 

&T.osed of at the admission stage itself'. No co s6s. 

Send copy of this- order along with vopy of the O.A. to 

Respondent NO.2 by speed post (at the cot of the appficant) f -or 

compliance. Free copies of this order be also made over to the L d. Counsel 

for the parties. 

Sri S.K. (~ha, Ld. Counsel appeani ng f6T the applicant 

undertakes to deponit the postal requisites by tomorrow. 

MEMBER JUDL. 	 MEM 

K.B 


